
t-Q 	 ) 

-e 	cTui) 	 o 

ILL 	rec--. k 

&,L 	---- 

' - 	- 

NOTES OF THE REGISTFYJ 	 ORDERS OF THdTRIBUNAL 

ORDER NO. 12,DATa 13-10-19-3.  

This matter was disposed of in 

.order dated 30-9-1999 cn the ground of not 

being pressed.Learn& cainsel for the 

petitiaier has filed a Memo before the 

order dated 30.9.1999 waspassed. tearned 

Cnsel for the petiticner has filed a MisC. 

Case No.705/9 9 with ccy to other side. 

we have heard Mr.Pradipta Mohanty,leaXfl€d 

Counsel for the Applicant and Mr.AflUP  Kumar 

ose,1earned Senior standing CciinSel (central) 

appearing for the Respmdents cn MiSC.Appl. 

No. 70 5/9 9. The case of the petiticner in this 

MisceJ-laneO..1S Applicaticfl NO.705/99 is that 

in order dated 30-9-1999 we had recorded the 

sub(Tssicfl of the learned sior standing 

Counsl Mr.BoSe tnatthe appliCant5 transfer 

order has been changed from Khurda Road to 

Jajpur Road and he has already joined there. 



NOTES OF THE REGISTRY 	 ORDERS OFTHE TRIBUNAL 

It is subrrttted by the learned Calnsel for 

the petitioner that it gives an impressicxi 

that as ii applicant is satisfied that his 

transfer to Jaj put Rcd.As a matter of fact 

in Memo filed by him that alcngwith hm Certain 

other persons who were transferred from the 

Office of the EalasoreSRO had represented 

and in c onsiderati on of thei rep resentati cn, 

they have been a1lo7ed to contire at BalaSore 

SRO after cancelling the transfer order.Applicant 

states that he proposes to file a sirrilar 

representation to the Respondents for ccnsideratjcz-i 

but the above order dated 30-9-1999 stands against 

the Consideration of his representaticn.In V€.W 

of the ajove, the Miscellanecus Application is 

disposed of with a direction to the Respondents 

that incase the applicant files a representation 

against his pceting at Jajpur Rosd they shoiJd 

disose of the representation expeditio.isly withont 

being influenced by any observation which might 

have made in air order dated 30.9.1999.MA is 

accordingly disposed of. Let a copy of this order 

be given to learned ccunsel for both sides. 

Vice-Chai rman 

Merrber(Judicial) 


